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Srinagar, the 3"/

_July 2019

s lvi
romshi Nala;and Ying at Village Wahibugh near

2, Whereas, a case FIR No.288 of 2018 U/S :
RPC, 7/27 A.Act,13,18 of Unlawful Actiy /S 302, 120-B

ties (Prevention) Act 1
was registered at Police Station Pulwama and Investlgation) was ta?-:g?\
up;and

3. Whereas, during the course of investigation, on the basls
of statements of witnesses, the seizure memos and other evidence,
the Investigating Officer established a prima- facie case against the
accused persons namely Mst, Salka D/O Mohammad Amin Shah R/o
Tahab, 2. Ansar-Ul-Haq Raina S/0 Bashir Ahmad Raina R/O Ticken
pulwama , 3. Shahid Mustaqg Baba S/O Late Mushtag Ahmad Baba
R/O Drabgam Rajpora, 4. Liyagat Muneer Wani S/O late Muneer
wani R/O Below,5.Wajidul-Islam S/0 Muzaffar Ahmad Wani R/O
Babhar Pulwama and 6. Showkat Ahmad Mir @ Showket Cable S/O
Gh. Mohd Mir R/O Chandpora Pulwama u/s 302,120-B RPC , 7/27
AACt 13 & 18 of the Unlawful Activities (Prevention) Act, 1967 . 1tis
further submitted that accused militants namely Wajid-Ul_Islam ,
liyagat Ahamd Wani, Shahid Baba have been killed in different
encounters with security forces while as accused Showkat Ahmad Mir
(Showkat Cable) is absconding against whom proceedings u/s 512
Cr.PC have been proposed:-and

4, Whereas, the Authority appointed by the State fﬁ“"’féﬁﬂ?ﬁgﬁ
under sub-section (2) of section 45 of the Unéaglél Foi
(Prevention) Act, 1967, has independently scrutinizeth case and has
file and all the other relevant documents relating to the S
come to a definite conclusion that this Is a fit ;issefor e
prosecution sanction against the said accuses pde riﬁ of the Unfawful
of offences punishable under Section 13 an

Activities (Prevention) Act, 1967; and
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5. Whereas, after Perusing the 2
; S
and al_sto :_:ﬂakfgﬁ1 tir;to cnnslderatlnn fhziar‘r’:s the rejq,,
Authori }’A tr-‘)plt' EP Unde “Section () SrVation /Views o the
Unlawful Activities ( "evention) pct 1967, tho oF_ Section 4g Of the
the view that there_ is sy en matE’] !ESta OVernment |s =
against the accuseqd PErsons for thar - -—Hal_and evid -

r th
provisions of law, &

Now, therefore, in €Xercise of

section (2) of section 45 Of the Unlav:pue; pgtzeirs Conferreq by sub-
1967, the Statei Government herep ords S (PreventionJ Act,
prosecution against the accused person 2 g
Mohammaq Amin Shah R/o Tahab? Ansailﬂir;;eciy;ag:zg sSafka D/O
Ahmad Raina R/O Ticken Pulwama anq Showkat A /c? Bashir
Showket Cable S/0 Gh. Mohd Mir R/0 Chaﬂdpura PUIWann."la fer @
commission of offences Punishable /s 13 18 UHIanulaA ?rlt_he
(Prevention) Act,1967 in Case FIR Npo. 288/2 B Clivities
Pulwama,

Principal Secretégri{jta the Government
Home Department

No. Home/Pms/%/ZOlQ Dated: .07.2019

Copy to:-
LDirector Genera of Police, J&K, Jammu. This has reference to his

letter No.Legai/San/l9/5/2019/3?319-21 dated 24/06/2019. The CD

fie In original is returned herewith, receipt of which may kindly be
itknowledged.

LSecretary to  the Government, Department of Law, Justice &
Perllamentary Affairs, (w.7.s.c.)

 Private Secretary to Principal Secretary to the Government, Home

Stock file, 2
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Under Secretary to the Government
Home Department
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